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Committee for Higher Medical Educa-
tion and Training in India

1160, Shri Rameshwar Tantia: Will
the Minister of Health be pleased to
state:

(a) whether there is a proposal to
constitule National Committee for
“Higher Medical Education and Train-
ing in India"”; and

(b) if so, the details thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The National
Committee for Higher Medical Educa-
tion and Training in India which is
now being re-designated as the “Na-
tional Committee for Higher Educa-
tion and Training in Medical Sciences
and Allied Professiong in India”, has
already been constituied. The Union
Minister for Health is the Chairman
of this Committee which among others,
includes representatives of the Indian
Medica] Council, Indian Council of
Medical Research, Indian Academy of
Medical Sciences, Indian Medical As-
sociation, University Grants Commis-
sion, Inter University Board, Dclhi
University, Vice Chancellors of some
Universities and All India Institute of
Medica] Sciences, New Delhi. The aims
and objects of this Committee are
to formulate principles and policies
concerning development and expan-
sion of Post graduate Education and

Training facilities in Medical Sciences
and Allied Professions of high stand-
ards. The Committee will generally
make recommendations on the above
subjects and suggest suitable measures
to be adopted by Government includ-
ing suggestions for future plans.

Exemption from Estate Duty

1161. Shri Karni Singhji: Will the
Minister of Finance be pleased to state
the number of the Armed Forces per-
sonnel who haye become eligible for
exemption from payment of Estate
Duty due to Chinese aggression, as a
result of an exemption provided to
them in the Estate Duty Amendment
Act of 1958?

The Minister of Finance (Shri T. T.
Krishnamachari): Two.

Irrigation of Sidhmukh Area in
Rajasthan

1162 / Shri Karni Singhji:
- ‘L Shri V. B. Deo:

Will the Minister of Irrigation and
Power be pleased to state whether the
Rajasthan ghare in the Bhakra for irri-
gating the Sidhmukh area (Churu Dis-
trict, Rajasthan) has been utilised by
Punjab?

The Minister of Irrigation and Power
(Dr. K. L. Rao): Some lands in Rajas-
than (called the Sidhmukh area),
which were irrigated by the Bhakra
Canals, got cut off from the Bhakra
sysiem as a result of the construction
of Rajasthan Feeder. The question of
finding an alternative source of irriga-
tion for these areas was discussed with
the Ministers for Irrigation and Power
of Rajasthan and Punjab in September,
1963 and an agreed decision was reach-
ed. Concurrence of the two State Gov-
ernments to a formal agreement incor-
porating these decisions is awaited.

Indian Investment Centre

1163. Shri Kolla Venkaiah: Will the
Minister of Finance be pleased to state:

(a) whether it is a fact that the
[ndian Investment Centre has organis-
ed a survey of the Indian Machine Tool





